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BHRI C. M. STEPHEN: 1 entirely
agree that when a Member comes to
the House and says that, on personal
basis, she has got to make a state-
ment, she must be given the Floor. I
have absolutely no quarrel with that.
Heavens will not fall down if she
makeg a statement. I only wanted to
say that this could be done in the
proper procedure... (Interruptions).
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SHRI C. M. STEPHEN: I also want-
ed to point thig out. Previously there
were such incidents. In the last Lok
Sabha, Mr. Ramalingam, a Member
of this House, was ill-treated outside
and he wanted to make a statement.
On the day he wanted to make the
statement, permission wag not given.
He came, he rushed in, and he wanted
to make a statement. But permission
was not given. Then he sought per-
mission, he made a request according
to rules, and he was permitted. The
statement wags scrutinised by the
Speaker and he was allowed to make
the statement. He wanted to say
something more than that, but he was
not permitted to say. At that time,
my friends who are now raising this
noise were completely backing up and
opposing the right of the Member to
make that statement. (Interruptions)
There was the gsame noise then from
this House obstructing Mr. Ramalin-
gam. We do not want to follow that
procedure, that precedent at all. We
want to be generous, we want to be
concerneq about the Member, we want
to be concerned that the Member is
properly treated and we want this
Parliament to hear the Member if she
hag something to say. But that must
come in by the right of that Member
and not by thig hullah-gullah that is
being created. (Interruptions).
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—I will allow her to make a state-

ment. I have given her the state-
ment. I have scrutinised it.

12.14 hrs,
MATTERS UNDER RULE 377

(i) ALLEGED MAL-TREATMENT METED
OUT TO SHRIMATI INDRA KUumart M.P.
AND OTHER SATYAGRAHIS BY POLICE
AUTHORITIES IN ALIGARH ON 23-7-1980.
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MR. SPEAKER: I am asking for

the factual positiaon,
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MR. SPEAKRFR: I have takep the
necessary action. Mr. Pranab Mukher-
Jee—Papers to be laid.
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12.16 hrs.
PAPERS LAID ON THE TABLE

REVIEWs ON AND ANNUAL REPORTS OF
THE CHEMICALS AND ALLIED PTODUCTS
ExPorRT PROMOTION COUNCIL, CALCUTTA
FOR THE YEAR ENDED ON 31-3-1979 AND
PrasTIcs AND LINOLEUMs ExPorT PrO-
MOTION COUNCIL FOR 1978-79.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES (SHRI Z. R. AN-
SARI): On behalf of Shri Pranab
Mukherjee, I beg to lay an the Table:

(1) (i) A copy of the Annual Re-
port (Hindj and English versions)
of the Chemicals and Allieg Pro-
ducts Export Promotion Council,
Calcutta, for the year ended 31st
March, 1979 along with Audited Ac-
counts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
Government on the working of the
Council, for the year ended 3lst
March 1979. [Placed in Library.
See No. LT-1152/80].

(2) (i) A copy of the Annua]l Re-
port (Hindi and English versions)
of the Plasties and Linoleums Ex-
port Promotion Council Bambay,
for the year 1978-79 along with
Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
Government on the working of the
Council, for the year 1978-79.
[Placed in Library. See No, LT-

1153/80].



